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SN S M J ustzce Lussell. " ‘ ¢
RE MANILAL HURGOVAN A MINGE, . . HURGOVAN MANGHAND
S e APPLICANT-

;Mnar—G'uarolmn a_ppomted qf' prope7t - of o mino#” 'wlw ‘was o member
Z.of a joint Hindu fomily and the property was Joint p7 0per ty-—Sanctwn gz‘veﬁ

! for sale of family pr operty n which minor had a skmc~Jumdwtwn of
Hzgﬁ C’ourt

T

Under its veneral ]urlsdlctlon and apart from. the’ Guardla.n and W'u‘ds Act;
(VIII of 1890), the High Court has power to appoint a ghardiam of the pmperty
of a.minor who isa momber of a joint Hindu family - and nhele the ninov’s:
,plOPel ty is an undivided share in the famlly property. o i : -
Z The applicant in this case who soufrht to be appomtecf fruardlan‘also %onﬂht
the sanction of the Court for a swle of the famxly property in whlch the mmor’;i
was interested, :

Helul, unde1 the speclal cxrcumstances of the c&se, that the sanetlou should-be. -
glven

**APPL.C ATION “to be- appointed guardlan of ‘the ploperty ofa’
‘minor who was a member of a joint fainily,- and for leave to~ sell
ﬁhe minor’s interest in certam immoveable property -,
';The apphcant Hurgovan Manchand in"his affidavit stated that
‘he was the father of the minor, a, chxld eight- years “old;’ who was:
ihvmg with hun -and 'was his only son.”"A certain” house sxtuate
,at ‘Mumbsdevi in Bombay had ‘been ,purchaSed ‘by. the apphcant’

father in" 1862 for ‘Rs.15,000, and, on- “partition of _the family
property- in 1873, had fallen to the apphca.nt’s share. -He had
recently been involved in htlgatlon Wlth his: br others in- whlch
‘He had been. successful, butthey ‘had not- ‘been” ‘able to pay his
costs ‘and 'he -was therefore obhged to borrow ‘money” “to pay his”
attorneys. ~In order to raise money to_pay. off this debt, he had "
ameed to sell the above-mentioned- house “for~ Ri. 40,000, The
house. was in need of repairs, but he “had £o -means to defmy the”
«cost” necessary for effecting the- Tepairs, and if the Tepairs: were-
ot made, the property. would suffer and its \value be greatly -
f'dummshed The. present offer he’ 1eomded as & very favomrable-
;one, but” the proposed purchaser- ha,vma reoard to ‘the fact that
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'the apphcant’s mmorj son . was- mterested in the sand house,ﬂi

which was joint family property, insisted ‘that the- a.pphcant'—v
should obtum an order of Court anthorizing him to execute the..

- conveyance in respeot of the right and interest of the said minor.
- in’ the house. The fdl)owin’g paragraphs of his affidavit are
fmatenal--—-_\ T e e

I

@ 12. I submlt that the 'wreement for sale of the house wluch 1 ha.ve made

© for Rs 40,000-1s a very proﬁtable bargain, and there is mo probability of my

e _reahsmg anything like the said price if the present agrecment- goes™ off, and ‘it
“is to the interest of me, this deponent, and my saul son. that the said eontrach

“fot saie should be carried out..- . :

913, T say ] am willing thatn mowty of the smd sam of Rs 40, 000 aftér

deductmfr all eosts of and m»xdental to the sale, should ho invested in’ Govern--

*" ment*paper and held by the Accountant of thls Honoumble Court for the
benefit of the said minor. L -

14, . Under the above (ncumstances I “pray that thls Honoum'ble Court .

* - will be pleased to make an order appointing me guardian of the property of ‘
™ the said minor and authorising me to convey: the right, title and interest of my -

said son in the said property as such guardian as aforesaid-on such térms and -

" eonditions as this Honoumble Court may think proper to, safcmmrd the mterests

of my sud miner son

Imre;m zz‘ / for petltloner

,/' ,‘~,‘

" The applicant asks to be appomted Uualdxan of his. minor son ™

- and that the Court will sanction .the saleof the house in which' -

*.the minor has a share. The question. s whether the Court/haq‘;\i
: Juusdlctlon to appoint a guardian of property of a minor, wher "

that minor is a member of an undivided Hindu family and: his" -

. property consists of an undivided share of the family property.

In two cases under Act VIII of 1890, Sham Kuar v. Mokmzm&dﬁ);_/
and' V'wupa/cshapﬁa V. Nzlgangaw@) it has been held thatin
such cases a guardian’ of the property cannob be appomted I

- gubmit that . these decisions do not apply to such a case as the

. present.  Here 1{', is the  manager of the family who applies to
~be guardian, These decisions are based on the fact- that a,-
. :guardmn cannot geb possession of the minor’s un(hvxded share and .,‘

. that to- give authority over such properﬁy to a_person who i is'a-

stranoer to the family would create dissension - between him. and .
the legal Tanager. of the famlly That reason however does nob .

(1) (1891) 19 Cal 0L . (1894),19 Bora, 309.
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I

- ma,de guardlan

[ILNK]NS, C.J. -—-Why does he want to be guardmn‘? As . HurgovaNy. *
; mana«er of the famlly he has a rlo'hb to deal w1th the fa,mlly -
.;‘, property] e e
‘ Yes, but the person who des1res to pmchase nghtly thmks hé
would .geba better title if a guardian of .the minor’s share Werev"f
aPPomted and the Court’s sanction given to the sale..:The minoy
" could not hereafter ‘question the sale as-he mlghb_ do it lt were
5 made by the manager. in that capacity alone. Co

P

[J ENKINs, C.J. : ~That is ‘the dxﬁiculty in the way. of o*rantma- |
» the application. We would take away  the minor’s nrrht bere-
“after to questlon the sale 1f he thmks proper to do so] Bty

Thab is a right. that need not be cons1dered in' this case. We

“are willing to proteet, his rights in -every way. As the famrly
is constituted at present he has & right to a half-share of  this ,‘

property ; the other half isours. We -are- “willing if allowed- to .
~sell to pay over half the amount to" the Accountant General i, -

the minor’s name and for the minor’s- benefit. ' We can now fret.

% Rs. 40,000 for the property: -The minor will get Rs. 20,000, - *

- I say then that, even under the Guardian and Wards Act (VIII

‘ of 1890) the Court has power to gmnt this apphcatlou and that -~

. the-cases I have referred. to are, nob authorities against “me,”

. inasmuch as they are not cases in Whlch the manager of a famlly

sourrht to be guardlan. IECERS -—‘

- But this is not an apphcahon under thwt Act and I say- thab

mdependcntly of that -Act this. Court has power to make the
' ~order. wo ask. Re Jairam Luzmon®; Re Jagannath® Thave here

~alist of nineteen cases (not I believe, exhaustwe), extending over-

f &perlod of fifteen years;in which this Court has made sumlar
~orders.” If the Court now -holds ‘that xt ‘has” no J\xrlsdxcblon to - -
~make' such an order it will destroy the ‘title to all the, propertles ' '
55 whlch have been dealt with onthe strength of thege orders. - &
* ‘Assuming then that this Court “can “appoint a guardlan, the

nexb questxon 1s, will it <a.nct1on a sale of the mmore property

@ (1892) 10 Bom. 634, : S ;, (2) (1893) 19 Bom 96. o
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S v_ ‘_In anland 00 doubb the Court would not sanctlon 4 sale of
iTiINRp | realty. -(See Simpson on Infants,- 2nd. edltlon, chap. XX.) “The
S I'Illl,‘;zlol‘;:k' " sale-converts realty into personalty That is onc reason which *
s _ influences the Court theres But in Tndia there is no distinction.
- between realty and: personalty. Here it really amounts- merely,r_
" to changing the investment of the minor’s property,” and tho
= Court’s power to do that is recorrmsed in sectlon 29 of Act VIII::,
,"of1890 Sl e ' S e I
“In this case if tbe Comt can do so it ouO'hb to mder 8 sale
. The house isin bad repair. - We have no money to repair. it. -
- Tt will be pulled down by the 1\Iummpa,hty if not repaired and -
everybody will be the loser.-- We can_get Rs. 40,000 now. for it. »
- My client is interested to the extent of one-half, so that is some‘;
guamntee that the price is the best obtamable. Ib was bought i ;n
1862forRs 15000 ST T

[J ENKII\S C J —-Why does the manager Want to sell 1b ?]

' Te owes & debt of Rs. 1 500 and wants to pay off that debt

" and besides he has no money- to keep up the house. The debt no-
- doubt is so_small that by itself it would ‘not justify a sale. : But
it ds to be remembered that as manager the applicant can se]l thls
“house” without coming to Court atall. The only result Wlll- be
~ that, so sellmg it, he will get a much smaller price and every one

will be the loser. “Also, if he sells in that Way he will get all the

purchase—money into his hands, and he may (I do: not’ say he;
.. will) squander it all away -The minor will have no redress. HoE
~ cannot follow the money. - - Tt is therefore clearly to the mmors
" advantage that we should be allowed to sell for Rs. 40,000 and},
that Rs. 20,000 should be.secured to him. On these (rrounds the

) Court shouxd sanctlon the sale =

T ENKms, C J ——(Tyabp and Rusbell JJ concurrmu) The*
’A_' questlon here is whether under our general ]ul‘lSdlelOD ‘and. a.part
" from the . Guardlan and Wards Act (VIII of 1890), this® Comt
>{:~can appomb a guardian- of the property of an mfant Who isa
. member- of a joint Hindu famlly and when" that property i is a;
und1v1ded share in the. fam*ly property Havmo ‘regard to th
;‘lono' line of decmons of this Court, to whlch our atbontlon has bee -
;;ﬁfoaned T think we ought not, now to-repudiate this jurisdiction;
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i ;and thus 1mper11 the tltle to property whlch has been dealt
L-in- rehance “upon these decxswns “We~ “hold- therefore that thi
._:"Court has- power in such cases as thls to appomt a gualdlan o
-~ the property of a mmor S L ek i T
“But in - coming to this conclusmn we des1re to add that xt 1s,’fj
‘a power to be exercised with the ﬂreatest caution, - We make
'i:appomtment in this case because the person applymo- to be ¢
: 'jappomted the guardian is also the manager of the family to which ™
+~the minor belongs, and thus we do.not introdiice into the famlly
:'_'any element of possxble disturbance.: I..can. hardly imagine a-
7. case in ‘which it would be right to: urant such an: appomtment
“unless the applicant were the manager, and it is expressly upon
frf.thls ground that we make the appointment in this case.. .

7 The next point is whether we ought to sanctlon _the proposed
if’sa,le of property. It is- 1mmoveable property The Court of
* Chancery in _England will not sanction the sale of “real property
= in these cases, but they are influenced by considerations  which -
'ﬂ.y%’have no place here., In Enrrland the Conrt’s refusal ‘is based -
f‘;_iupon the doctrine of conversion which, affocts” tbe -power “of - the -
- minor to dlspose of the property by- ‘will and ‘alse alters the line.

- of succession; It is for these reasons” that the Court refuses to.
~ganction & sale of real property, and it is pla,m that these reasons.”
I do not apply in India where no dlﬁ’erence is" made- between what -
in England is known as real and. personal estate. Immoveable :
ploperty is no doubt more durable than moveable “property, and
_if that were the only pomt to be consrdered we would” hesrtate
about a.ltermO‘ the nature of. p1 operty in “’hlch’: an infant has an”-
mterest “But in Bonbay - one member’ of an undivided famlly
“can “dispose of his share m the famxly property ~The resu1t~
is that, if we withhold oq,r “sanctionto ~this® sale, it Wlll be
- .open . to_ the applicant, who is- the father and legal ‘manager -
<of the family, to dlspose 1£ 10 ¢ of the whole, ab. all events,rof 8,
‘moiety of the famlly property. Tt seems therefore that the best
-~we can do Tor the minor 18 "to see that at any rate a mole y 18§
= secured for him; To.that the father’ assents and; in view of the}
-:bfa.ct that, with out sanctlon, a.consulelably lawel prlce Wlu be
obtained: for the property than ‘could be obtained by a- sale ¥
w1thout 1t, 1 thmk we ouwlxt to. sa,nctlon the sale. . It appears

,«.ﬂ]w; .
\1 o
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that lt wis. bought between thlrty and f01ty years ago- f01
" Rs 15,000, The applicant says.he can now get Rs. 40,000 for’ 1t
S A" - and he hasan obvious interest i in getting the highest possxblo puce
ff",.ﬂ#hGOV‘i’- * forit,- I do not thmk it necessa,ry to refer the questlon of va]ue
to an expert

- We therefore hold tha.t we have Junsdxctmn ‘to appomt the
apphcant guardlan of. the minor and we sanction the sale of . thls
property ' U S o e

Attorneys for the petitioﬁer s=—Dessrs,. Bhaishankar _‘q‘n‘d,
.Kanga. R, R o = -

o MaNILAT

- APPELLATE CIVIL.'. o |

. Before Mr. Justwe Ranade and Mr J'ustwe 0: owe.

M&HADEO (onIGmAL DEFENDANT ), APPELLANT, . PAPASHRAM 3
BHAWANCHAND AND ANOTHER (ORIGWAI. memms), RESPONDENTS.

e el Lzmztatzon—.lhmztatwn Act (X V of 187?’,), schedule’ IJ, armle 144— ;

[ Bymbolical possession—Effect: of symbolical posséssion as ‘between. . fudg-

- ment-creditor or Ms assigns and Judgment -debtor .or. Lis. ﬁen s——Smt by -

purchaser from Judgmentwredztm to recover posseaszon Srom iwor of
7udgment-debtor ST o o

As between ‘the ]udgment—credlfor or Ins assigns on one side, and the ]udvment- .
debtor or hxs hen‘s on the other, symbolical posssssion is as. good as-actual”
possessmn to give  the (judgment-creditor’s) pmchasm or his assigns the rwht to”
. bring a sult for possessxon w1thm t\velve yoars from the date of such symbohcal
pOSSBSSlOlL o T N e, S

A}

,SECO’\TD appeal flom R Kmvht Dlstrlct Judtre of “étéla e
Suit to. recover ‘possession ‘of land, - The land oncrmally be-

- “Tonged to the defendant’s father, arramst whom in 1882 "a decree*
‘/,t was. obtmned by, one Bhawanechand under which_ Bhawanchand
became entitled to it- Bha,wanch:md died-and left a son Pamsh-
‘ram (the plamtlﬁ' )5+ who was then a minor and was represented
B by “his guardian, Gangabai.. In 1886 Gangabai sold the: decreé-
agamst‘ defendant’s “father to- Dahsukha. -and Ambaram ‘and
afterwards applxed for executmn of the decree and obtamed

* §ee9nd Appea’l No{4:20 of 1000.



	Page 1 
	Page 2 
	Page 3 
	Page 4 
	Page 5 
	Page 6 
	Page 7 
	Page 8 
	Page 9 
	Page 10 
	Page 11 
	Page 12 
	Page 13 
	Page 14 
	Page 15 
	Page 16 
	Page 17 
	Page 18 
	Page 19 
	Page 20 
	Page 21 
	Page 22 
	Page 23 
	Page 24 
	Page 25 
	Page 26 
	Page 27 
	Page 28 
	Page 29 
	Page 30 
	Page 31 
	Page 32 
	Page 33 
	Page 34 
	Page 35 
	Page 36 
	Page 37 
	Page 38 
	Page 39 
	Page 40 
	Page 41 
	Page 42 
	Page 43 
	Page 44 
	Page 45 
	Page 46 
	Page 47 
	Page 48 
	Page 49 
	Page 50 
	Page 51 
	Page 52 
	Page 53 
	Page 54 
	Page 55 
	Page 56 
	Page 57 
	Page 58 
	Page 59 
	Page 60 
	Page 61 
	Page 62 
	Page 63 
	Page 64 
	Page 65 
	Page 66 
	Page 67 
	Page 68 
	Page 69 
	Page 70 
	Page 71 
	Page 72 
	Page 73 
	Page 74 
	Page 75 
	Page 76 
	Page 77 
	Page 78 
	Page 79 
	Page 80 
	Page 81 
	Page 82 
	Page 83 
	Page 84 
	Page 85 
	Page 86 
	Page 87 
	Page 88 
	Page 89 
	Page 90 
	Page 91 
	Page 92 
	Page 93 
	Page 94 
	Page 95 
	Page 96 
	Page 97 
	Page 98 
	Page 99 
	Page 100 
	Page 101 
	Page 102 
	Page 103 
	Page 104 
	Page 105 
	Page 106 
	Page 107 
	Page 108 
	Page 109 
	Page 110 
	Page 111 
	Page 112 
	Page 113 
	Page 114 
	Page 115 
	Page 116 
	Page 117 
	Page 118 
	Page 119 
	Page 120 
	Page 121 
	Page 122 
	Page 123 
	Page 124 
	Page 125 
	Page 126 
	Page 127 
	Page 128 
	Page 129 
	Page 130 
	Page 131 
	Page 132 
	Page 133 
	Page 134 
	Page 135 
	Page 136 
	Page 137 
	Page 138 
	Page 139 
	Page 140 
	Page 141 
	Page 142 
	Page 143 
	Page 144 
	Page 145 
	Page 146 
	Page 147 
	Page 148 
	Page 149 
	Page 150 
	Page 151 
	Page 152 
	Page 153 
	Page 154 
	Page 155 
	Page 156 
	Page 157 
	Page 158 
	Page 159 
	Page 160 
	Page 161 
	Page 162 
	Page 163 
	Page 164 
	Page 165 
	Page 166 
	Page 167 
	Page 168 
	Page 169 
	Page 170 
	Page 171 
	Page 172 
	Page 173 
	Page 174 
	Page 175 
	Page 176 
	Page 177 
	Page 178 
	Page 179 
	Page 180 
	Page 181 
	Page 182 
	Page 183 
	Page 184 
	Page 185 
	Page 186 
	Page 187 
	Page 188 
	Page 189 
	Page 190 
	Page 191 
	Page 192 
	Page 193 
	Page 194 
	Page 195 
	Page 196 
	Page 197 
	Page 198 
	Page 199 
	Page 200 
	Page 201 
	Page 202 
	Page 203 
	Page 204 
	Page 205 
	Page 206 
	Page 207 
	Page 208 
	Page 209 
	Page 210 
	Page 211 
	Page 212 
	Page 213 
	Page 214 
	Page 215 
	Page 216 
	Page 217 
	Page 218 
	Page 219 
	Page 220 
	Page 221 
	Page 222 
	Page 223 
	Page 224 
	Page 225 
	Page 226 
	Page 227 
	Page 228 
	Page 229 
	Page 230 
	Page 231 
	Page 232 
	Page 233 
	Page 234 
	Page 235 
	Page 236 
	Page 237 
	Page 238 
	Page 239 
	Page 240 
	Page 241 
	Page 242 
	Page 243 
	Page 244 
	Page 245 
	Page 246 
	Page 247 
	Page 248 
	Page 249 
	Page 250 
	Page 251 
	Page 252 
	Page 253 
	Page 254 
	Page 255 
	Page 256 
	Page 257 
	Page 258 
	Page 259 
	Page 260 
	Page 261 
	Page 262 
	Page 263 
	Page 264 
	Page 265 
	Page 266 
	Page 267 
	Page 268 
	Page 269 
	Page 270 
	Page 271 
	Page 272 
	Page 273 
	Page 274 
	Page 275 
	Page 276 
	Page 277 
	Page 278 
	Page 279 
	Page 280 
	Page 281 
	Page 282 
	Page 283 
	Page 284 
	Page 285 
	Page 286 
	Page 287 
	Page 288 
	Page 289 
	Page 290 
	Page 291 
	Page 292 
	Page 293 
	Page 294 
	Page 295 
	Page 296 
	Page 297 
	Page 298 
	Page 299 
	Page 300 
	Page 301 
	Page 302 
	Page 303 
	Page 304 
	Page 305 
	Page 306 
	Page 307 
	Page 308 
	Page 309 
	Page 310 
	Page 311 
	Page 312 
	Page 313 
	Page 314 
	Page 315 
	Page 316 
	Page 317 
	Page 318 
	Page 319 
	Page 320 
	Page 321 
	Page 322 
	Page 323 
	Page 324 
	Page 325 
	Page 326 
	Page 327 
	Page 328 
	Page 329 
	Page 330 
	Page 331 
	Page 332 
	Page 333 
	Page 334 
	Page 335 
	Page 336 
	Page 337 
	Page 338 
	Page 339 
	Page 340 
	Page 341 
	Page 342 
	Page 343 
	Page 344 
	Page 345 
	Page 346 
	Page 347 
	Page 348 
	Page 349 
	Page 350 
	Page 351 
	Page 352 
	Page 353 
	Page 354 
	Page 355 
	Page 356 
	Page 357 
	Page 358 
	Page 359 
	Page 360 
	Page 361 
	Page 362 
	Page 363 
	Page 364 
	Page 365 
	Page 366 
	Page 367 
	Page 368 
	Page 369 
	Page 370 
	Page 371 
	Page 372 
	Page 373 
	Page 374 
	Page 375 
	Page 376 
	Page 377 
	Page 378 
	Page 379 
	Page 380 
	Page 381 
	Page 382 
	Page 383 
	Page 384 
	Page 385 
	Page 386 
	Page 387 
	Page 388 
	Page 389 
	Page 390 
	Page 391 
	Page 392 
	Page 393 
	Page 394 
	Page 395 
	Page 396 
	Page 397 
	Page 398 
	Page 399 
	Page 400 
	Page 401 
	Page 402 
	Page 403 
	Page 404 
	Page 405 
	Page 406 
	Page 407 
	Page 408 
	Page 409 
	Page 410 
	Page 411 
	Page 412 
	Page 413 
	Page 414 
	Page 415 
	Page 416 
	Page 417 
	Page 418 
	Page 419 
	Page 420 
	Page 421 
	Page 422 
	Page 423 
	Page 424 
	Page 425 
	Page 426 
	Page 427 
	Page 428 
	Page 429 
	Page 430 
	Page 431 
	Page 432 
	Page 433 
	Page 434 
	Page 435 
	Page 436 
	Page 437 
	Page 438 
	Page 439 
	Page 440 
	Page 441 
	Page 442 
	Page 443 
	Page 444 
	Page 445 
	Page 446 
	Page 447 
	Page 448 
	Page 449 
	Page 450 
	Page 451 
	Page 452 
	Page 453 
	Page 454 
	Page 455 
	Page 456 
	Page 457 
	Page 458 
	Page 459 
	Page 460 
	Page 461 
	Page 462 
	Page 463 
	Page 464 
	Page 465 
	Page 466 
	Page 467 
	Page 468 
	Page 469 
	Page 470 
	Page 471 
	Page 472 
	Page 473 
	Page 474 
	Page 475 
	Page 476 
	Page 477 
	Page 478 
	Page 479 
	Page 480 
	Page 481 
	Page 482 
	Page 483 
	Page 484 
	Page 485 
	Page 486 
	Page 487 
	Page 488 
	Page 489 
	Page 490 
	Page 491 
	Page 492 
	Page 493 
	Page 494 
	Page 495 
	Page 496 
	Page 497 
	Page 498 
	Page 499 
	Page 500 
	Page 501 
	Page 502 
	Page 503 
	Page 504 
	Page 505 
	Page 506 
	Page 507 
	Page 508 
	Page 509 
	Page 510 
	Page 511 
	Page 512 
	Page 513 
	Page 514 
	Page 515 
	Page 516 
	Page 517 
	Page 518 
	Page 519 
	Page 520 
	Page 521 
	Page 522 
	Page 523 
	Page 524 
	Page 525 
	Page 526 
	Page 527 
	Page 528 
	Page 529 
	Page 530 
	Page 531 
	Page 532 
	Page 533 
	Page 534 
	Page 535 
	Page 536 
	Page 537 
	Page 538 
	Page 539 
	Page 540 
	Page 541 
	Page 542 
	Page 543 
	Page 544 
	Page 545 
	Page 546 
	Page 547 
	Page 548 
	Page 549 
	Page 550 
	Page 551 
	Page 552 
	Page 553 
	Page 554 
	Page 555 
	Page 556 
	Page 557 
	Page 558 
	Page 559 
	Page 560 
	Page 561 
	Page 562 
	Page 563 
	Page 564 
	Page 565 
	Page 566 
	Page 567 
	Page 568 
	Page 569 
	Page 570 
	Page 571 
	Page 572 
	Page 573 
	Page 574 
	Page 575 
	Page 576 
	Page 577 
	Page 578 
	Page 579 
	Page 580 
	Page 581 
	Page 582 
	Page 583 
	Page 584 
	Page 585 
	Page 586 
	Page 587 
	Page 588 
	Page 589 
	Page 590 
	Page 591 
	Page 592 
	Page 593 
	Page 594 
	Page 595 
	Page 596 
	Page 597 
	Page 598 
	Page 599 
	Page 600 
	Page 601 
	Page 602 
	Page 603 
	Page 604 
	Page 605 
	Page 606 
	Page 607 
	Page 608 
	Page 609 
	Page 610 
	Page 611 
	Page 612 
	Page 613 
	Page 614 
	Page 615 
	Page 616 
	Page 617 
	Page 618 
	Page 619 
	Page 620 
	Page 621 
	Page 622 
	Page 623 
	Page 624 
	Page 625 
	Page 626 
	Page 627 
	Page 628 
	Page 629 
	Page 630 
	Page 631 
	Page 632 
	Page 633 
	Page 634 
	Page 635 
	Page 636 
	Page 637 
	Page 638 
	Page 639 
	Page 640 
	Page 641 
	Page 642 
	Page 643 
	Page 644 
	Page 645 
	Page 646 
	Page 647 
	Page 648 
	Page 649 
	Page 650 
	Page 651 
	Page 652 
	Page 653 
	Page 654 
	Page 655 
	Page 656 
	Page 657 
	Page 658 
	Page 659 
	Page 660 
	Page 661 
	Page 662 
	Page 663 
	Page 664 
	Page 665 
	Page 666 
	Page 667 
	Page 668 
	Page 669 
	Page 670 
	Page 671 
	Page 672 
	Page 673 
	Page 674 
	Page 675 
	Page 676 
	Page 677 
	Page 678 
	Page 679 
	Page 680 
	Page 681 
	Page 682 
	Page 683 
	Page 684 
	Page 685 
	Page 686 
	Page 687 
	Page 688 
	Page 689 
	Page 690 
	Page 691 
	Page 692 
	Page 693 
	Page 694 
	Page 695 
	Page 696 
	Page 697 
	Page 698 
	Page 699 
	Page 700 
	Page 701 
	Page 702 
	Page 703 
	Page 704 
	Page 705 
	Page 706 
	Page 707 
	Page 708 
	Page 709 
	Page 710 
	Page 711 
	Page 712 
	Page 713 
	Page 714 
	Page 715 
	Page 716 
	Page 717 
	Page 718 
	Page 719 
	Page 720 
	Page 721 
	Page 722 
	Page 723 
	Page 724 
	Page 725 
	Page 726 
	Page 727 
	Page 728 
	Page 729 
	Page 730 
	Page 731 
	Page 732 
	Page 733 
	Page 734 
	Page 735 
	Page 736 
	Page 737 
	Page 738 
	Page 739 
	Page 740 
	Page 741 
	Page 742 
	Page 743 
	Page 744 
	Page 745 
	Page 746 
	Page 747 
	Page 748 
	Page 749 
	Page 750 
	Page 751 
	Page 752 
	Page 753 
	Page 754 
	Page 755 
	Page 756 
	Page 757 
	Page 758 
	Page 759 
	Page 760 
	Page 761 
	Page 762 
	Page 763 
	Page 764 
	Page 765 
	Page 766 
	Page 767 
	Page 768 
	Page 769 
	Page 770 
	Page 771 
	Page 772 
	Page 773 
	Page 774 
	Page 775 
	Page 776 
	Page 777 
	Page 778 
	Page 779 
	Page 780 
	Page 781 
	Page 782 
	Page 783 
	Page 784 
	Page 785 
	Page 786 
	Page 787 
	Page 788 
	Page 789 
	Page 790 
	Page 791 
	Page 792 
	Page 793 
	Page 794 
	Page 795 
	Page 796 
	Page 797 
	Page 798 
	Page 799 
	Page 800 
	Page 801 
	Page 802 
	Page 803 
	Page 804 
	Page 805 
	Page 806 
	Page 807 
	Page 808 
	Page 809 
	Page 810 
	Page 811 
	Page 812 
	Page 813 
	Page 814 
	Page 815 
	Page 816 
	Page 817 
	Page 818 
	Page 819 
	Page 820 
	Page 821 
	Page 822 
	Page 823 
	Page 824 
	Page 825 
	Page 826 
	Page 827 
	Page 828 
	Page 829 
	Page 830 
	Page 831 
	Page 832 
	Page 833 
	Page 834 
	Page 835 
	Page 836 
	Page 837 
	Page 838 
	Page 839 
	Page 840 
	Page 841 
	Page 842 
	Page 843 
	Page 844 
	Page 845 
	Page 846 
	Page 847 
	Page 848 
	Page 849 
	Page 850 
	Page 851 

